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Record of Proceedings

The instant petition has been filed by IGESL and four others, praying for setting
aside the bills raised by the CTUIL towards the transmission charges on account of force
majeure and impossibility of performance under the Power Purchase Agreements dated

27.12.2017.

2. Learned counsel for the Petitioner submitted that there was a delay in filing the
reply by the CTUIL and has therefore requested some time to file the rejoinder for the

same.
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3. In response to a query of the Commission, the learned counsel for the Petitioner
submitted that the Petitioner has relinquished 200 MW of LTA against the unexecuted
capacity.

4. The Commission directed the Petitioner to submit the details of the relinquishment
of 200 MW LTA (Tranche-2) covered under the present petition and also the status of the
LTA of 50 MW (Tranche 1) for which bilateral billing has been done by the CTUIL, on an
affidavit with a copy to the Respondents.

5. The Commission further directed the Petitioner to file its rejoinder to the reply filed
by the Respondents by 30.10.2023 with a copy to the Respondents.

6. The petition will be listed for a final hearing on 17.1.2024.
By order of the Commission
sd/-

(V. Sreenivas)
Joint Chief (Law)
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